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C.E.S.T.A.T, New Delhi
To:
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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL
West Block No.2, R.K.Puram, New Delhi-110066.
Principal Bench, New Delhi.

E/1892/06-SM with CO/150,155/06-SM

[Arising out of Order-in-Appeal No.19-CE/Alld/06 dt.23.2.06 passed
by the Commissioner(Appeals), Allahabad)

For approval and signature:

Hon'ble Mr. S.S. KANG, VICE PRESIDENT

1. Whether Press Reporters may be allowed to see:
* the Order for publication as per Rule 27 of the
CESTAT (Procedure) Rules, 19827

2. Whether it would be released under Rule 27 of ;
the CESTAT (Procedure) Rules, 1982 for
publication in any authoritative report or not?

3. Whether their Lordships wish to see the fair
copy of the order?

4, Whether order is to be circulated to the

Department Authorities:
CCE, Allahabad Appellant
Versus
M/s. K.M.Sugar Mills Pvt. Ltd. Respondent
Appearance

Sh. A.K.Rastogi, Authorised Representative(DR) For Appellant
Shri S.P.Ojha, Consultant for Respondent

Coram: Hon'ble Mr. S.S. KANG, VICE PRESIDENT

() Date of decision: 7.5.08

img| OrderNo._ 7] &9 ,)0 - sm( BR)

Per S.S.Kang:

Heard both sides. The revenue filed this appeal against the order-in-
appeal passed by Commissioner(Appeals) whereby Commissioner(Appeals)
after relying upon the earlier decision of the Tribunal allowed the appeal
filed by the respondent. The Commissioner(Appeals) held that press mud is
not excisable product. The only contention of the revenue is that against the

earlier order passed by the Tribunal the appeal is pending in the Hon’ble




Supreme Court. The revenue had not produced any order passed by the
Hon’ble Court staying the operation of the Tribunal’s order. In view of the
earlier order passed by the Tribunal on the same issue, I do not find any
infirmity in the impugned order, the appeal is dismissed. The Cross
Objections are also disposed of on the same terms.

Order dictated in the open Court.

(S.S.Kang)
Vice President




